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A /ORDER

PER GEORGE MATHAN, JUDICIAL MEMBER:

ITA No0.1018/Mds/2017 is an appeal filed by the assessee against

the Order of the Commissioner of Income Tax (Appeals)-5, Chennai, in

ITA No.59/CIT(A)-5/14-15 dated 18.01.2017 for the AY 2011-12.

2. Mrs.S.Vijayaprabha, JCIT, represented on behalf of the Revenue and

Mr.D.Praveen, Adv., represented on behalf of the assessee.



ITA No.1018/Mds/2017

3. It is submitted by the Ld.AR that he has not received any
instructions from the assessee in regard to the defect in the Affidavit filed
in respect of the delay of 22 days in filing of the appeal. As the assessee
has not rectified the defect in filing of the appeal, the appeal filed by the

assessee is dismissed in limine

4. In the result, the appeal filed by the assessee is dismissed in limine.

Order pronounced in the Open Court on January 30, 2018, at

Chennai.
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